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PR tening life of. Shri , threatenng.life of Shri
Charan Singh, M.P. Charan Singh MP,
16 hrs. officers of neighbouring States have also

STATEMENT RE LETTERS THREA-
TENING LIFE OF SHRI CHARAN
SINGH, MEMBER OF PARLIA-
MENT AND LEADER OF THE

LOK DAL IN LOK SABHA

THE MINISTER OF HOME AFP-
FAIRS (SHRI P.C. SETHI) : Sir, the
Government are alive to its responsibility
to provide adequate security to the life
and property of eminent persons in
public life and more so, of a person of
the stature and eminence of Shri Charan
Singh. The scale of arrangements to
be provided is dictated by the percep-
tian of threat and risk to the persons,

Based on the assessment of the threat
to the security of Shri Charan Singh,
there has been a stepping up of the
arrangements [or protection. The first
step in this regard was an augmentation
of the number of personnel in charge of
his personal security. This has been
followed up by another increasc through
the provision of an escort car with neces-
sary armed escort. A further addition to
the security arrangements has been the
installation of security lights and other
connected measures around his resi-
dence.

Instructions have been issued to all
State Governments communicating the
level of security to be provided when
Shri Charan Singh is on topr., Necessary
coordination of the security arrangements
while Shri Charan Singh is on tour out-
side Delhi, is undertaken by a senior
officer of the Delhi Police.

The security arrangements for Shri
Charan Singh are under constant review.
The assessment of the need to provide
security is made not only on the basis
of the letters he receives but also on the
information received by the Government
from other sources. Some time ago
the Home Secretary himself met Shri
Charan Singh and discussed the securty
arrangements. Senior Police officers in-
cluding the Commissioner of Police have
also met him scparately, Meetings with

been held for working out the required
level of security while he goes out

. of Delhi.

I would like to.assure the House that
the Government would spare no efforts
in esuring the security of a respected
leader like Shri Charan Singh.
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MR. CHAIRMAN : At this time

normally we don't have any sort of dis-
cussion.-
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MR. CHAIRMAN : I am afraid if we

can have this practice. In this case it
will start fury every time,
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DR. SUBRAMANIAM SWAMY :
(Bombay North-East) : A calling Atten-
tion may be admitted on that.

MR.CHAIRMAN : That may be done
by the Speaker. He will decide it.

SHRI KRISHNA CHANDRA HMAL-
DER—/0se

( Imterruptions)”*

MR. CHAIRMAN : 1 cannot allow
these things.
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MR. CHAIRMAN: What is your
point of onder ?

SHRI MANI RAM BAGRI: My
peint of ozdes is that the Home Minister
has. stated that ia the lotters which Mr.
Charan Singh received, there are no ad-
dresses. In the last letter which was
reccived by Mr. Charan Sing, there is a
complete address, The Minpister's state-
ment is not a true statement, Thelefore,
L say that the hon. Minister may kindly
make a correct statement.

SHR! P.C. SETHI : Even when these
arc no addresses, we ask I.B. to make
enquirics into them ; and where theee are
st aiiog W@t ¢ 32, I€ AEE
frame 4

SHR1I P.C. SETHI : We will make all
possible cfforts to take mecessary aclion,
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it recorded.
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